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o1~t, pend11l& qase ~efer' to a caJe in which 
,p~plents have not been made, it may ip ~1I 
~obability refer to a case where . a. ~rm has 
not pressed its cl~m for tpe ~malntng 2% + 
5% payment after baving received 95%-98% 
payment on submitting propf of despatch. 
'the final payment depends upon stricking to 
manufacturina scheduies l commissioning and 
working of the stores, receipt of the entire 
quantity of indented material, warranty period. 
and in case of default arbitration, blacklisting 
and other legal action under the contract. 
A simple average of time taken would not 
therefore reflect the promptness with which 
payments are released. In fact, on production 
of proof of despat~h above 90% payments 
are generally released within two weeks. From 
a hurried reckoning of the readily available 
records at the Headquarter office of the 
Chief Controller of Accounts the oldl!st case 
in which final payment has not been claimed/ 
made pertains to an ad hoc tender No. SE. 
3/9237 dated 3 1.5.65 for an amount of Rs. 
517.92 being the 5% of the contract value. 

(c) No. 

(d) Does not arise in view of (c) above. 

(e) No. 

(f) It has been decided that items exdu-
sive and specific to Central Government 
Departments have been allo'Ncd for direct 
purchase by such departments, e.g., P & T, 
Railways and Defence. It is only with the 
Jenera I and com~on items that the DGS&D 
are now concerned. There is no proposal as 
such to take over any items now being dealt 
by such departments including the Depart-
l11ent of .Defence Supplies. 

Alleged Embezzlement or Rs. 20.44 
crores detected during audit of 

Central Coaltlelds Ltd. 

4547. SHRI DILEEP SINGH BHURIA : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether the Central Coalfields 
Limited (a Government Company) would not 
proo'UCe vouchers for Rs. 20.44 era res for 
the expenditure incurred on various items 
during the course of audit for the year 1982 
by the Comptroller and Auditor General of 
India; 

(b~; i:80. the reasons , .. pouiblc for 

e .. bezzl~ment of such a, huge amouot in 
the Company; and 

(c) the action taken by Government j.n 
this regard so far ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): (a.) 
to (c). The expenditure of Rs. 20.44 croNS 
reprt!sents the value of purchase of stores 
and equipments by Coal India Limited, OD 
behalf of th: Central Coal fields Limited. 
These payments were initially made by Coal 
India Limited and subsequently debits pas-
sed on the Gmtral Coalfields Limited. Since 
the initial payment was recorded in the Coal 
India Limited's books, the original vouchers 
relating to these purchases were retained ,by 
Coal India Limited and debit advice and 
other supporting details in respect of Ri. 
20.44 crores were shown to the Auditors. As 
stated a.bove, the original vouchers in respect 
of these payments were retained by Coal 
India Limited, for production to their 
Auditors and consequently not furnished by 
Central Coalfields Limited. The Coal India 
Limited, holding company, is making pur-
chases of stores and equipments on behalf of 
the subsidiary companies including Central 
Coalfields Limited, centrally and the debits 
for the value of the stores and equipments 
supplied to the subsidiaries are raised aloQl-
with supporting details in the form of D~bit 
Memo. 

The point raised by the Auditors is mcrc;ly 
on technical grounds and there is no embez-
zlement, Therefore, the question of taking . 
action against any person does not arise. 

[Translation] 

Report of C&AG Oil Public Uadertuiols 

4548. SHRI DILEEP SINGH DHUR.IA ! 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Comptroller and Auditor 
General of India. in his Fifth Report of 1983. 
bas pointed out financial irregularities and 
improper maintenance of accounts jn all the 
215 Public Sector Companies; and 

(b) if so, the action taken in tbis resard 
by Govcromcnt 10 far 2 




